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RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 128-129/2016
(Arising out of inpugned final judgnent and order dated 04/09/2015
in SBCRM No. 2450/2015 08/01/2015 in SBCRM No. 2990/ 2014 04/09/2015
in SBCRM  No. 2990/ 2014 passed by t he Hi gh Court 0] Raj ast han

Jodhpur)

SANDEEP Petitioner(s)
VERSUS

STATE OF RAJASTHAN & ORS. Respondent ( s)

(Wth appln. (s) for c/delay in filing SLP and exenption from

filing OT.)

Date : 05/05/2017 These petitions were called on for hearing today.
CORAM :

HON&#39; BLE MR. JUSTI CE ADARSH KUVAR GCEL

HON&#39; BLE MR JUSTI CE UDAY UMESH LALIT
or Petitioner(s) M. V. Gri, Sr.Adv.

T

M. Sangram S. Sar on, Adv.
M. Shree Pal Singh, Adv.
For Respondent(s) M. S.K Dubey, Adv.
M. Raj mangal Kumar, Adv.
M. K. V. Mhan, Adv.
M . Ram Naresh Yadav, Adv.
M. MIlind Kumar, Adv.
M. Ri shabh Sancheti, Adv.
Ms. Padma Priya, Adv.
M . Dhruv Sharma, Adv.
M. T. WMahipal, Adv.
UPON hearing the counsel the Court nade the follow ng
ORDER
Heard | earned counsel for the parties.
W do not find any ground to interfere with t he
i mpugned or der. The speci al | eave petitions are di smi ssed
wi t hout prejudi ce to any ot her r enedy in accordance with
| aw.
2
Pendi ng application(s), i f any, shal | al so st and
di sposed of.
(Madhu Bal a) (Veena Kher a)

Court Master Court Master

At



